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per family are being given for the
con: iructi of temporary huts.
Foodgrains are being distributed at
the rate of three quarters of a seer
per udult aud half a seer per child
to villagers in the affecled areas. To
{acilitate the expeditious distribution
of relief, four Committees have been
set up for the town of Anjar, the
villages in the Anjar Taluqa, villages
in the Bhuj Taluqga and villages in the
Bachau Taluga. A Central Committee
consisting of officials and non-officials
is being formed to supervise the
entire work of relief ard rehabilita-
tion. Instruciions have been issued
by the Government of India to the
Chicef Commissioner for taking such
other relief measures as may be
necessary and to report what further
assistance, if any, is required.

1 am sure the House would like w0
express its heart-felt sympathy for all
thuse who have suffered as a result
of thigersudden calamity,

/A’I‘EMENT BY SHRI C. D.
DESHMUKH RE RESIGNATION

FROM OFFICE OF MINISTER

Shri C. D. Deshmukh (Kolaba):
Mr. Speaker, for some time past my
resignation of my office of Minister
has been pending, Yesterday the
President’s office issued a Press Note
1o the effect that the President has
been pleased to accept the resignation.
I consider it necessary to make a
statement in explanation of my resi-
gnation, and proceed to do so in ac-
cordance with rule 218 of the Rules of
Procedure of the Lok Sabha.

I have resigned because I do not
wish to share the responsibility for
Government'’s deciSion to separate the
city of Bombay from Maharashtra, as
embodied in the States Reorganisa-
tion Bill, 1956, and because I wish to
protest generally against the manner
in which this issue, so vitally im-
portant to the interests of my consti-
tuency of Kolaba in particular, and of
Maharashtra as well as India in gen-
eral, has been handled by the Prime
Minister.
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My protest has special reference to
(i) the inability or unwillingness of
the Government of India to persuade
the Bombay Government to hold a
judicial enquiry into the police firings
of November, 1855 and January, 1856
in the course of which about 80 per-
sons were killed and about 450 in-
jured; and (ii) to the impropriety of
the Prime Minister's announcement
in early June in regard to the future
of Bombay while the States Reorga-
nisation Bill was before the Lok
Sabha and had been referred to
the Select Committee. 1 had in vain
pleaded for- an enquiry in regard to
the former. In regard to the latter I
have had no discussion with the
Prime Minister, as obviously a dis-
cussion after the event was uszless
and as on the day the Prime Minis-
ter returned from Bombay after the
ALCC. meeting, I asked him to make
my pending resignation effective. It
was at his suggestion that I agreed
that the acceptance of my resignation
might await his return from his tour
abroad.

I accepted the office of Finance
Minister in May 1950 at the repeated
requests of the Prime Minister. The
House may be interested to know, as
some little proof of my disinterasted-
ness, that I had declined a similar
offer made previously by Lord Wavell
in May 1946 on the ground that neither
by training nor by tradition was I
qualified to take on the role of a poli-
tician. Before I accepted the Prime
Minister’s offer, I warned him that I
was apt to prove difficult where prin-
ciples were involved and that I would
have to resign if there was a major
disagreement on matters of principle,
His reply, if he will recall it, was:
“In that event it will not be a case
of your walking out alone.” Although
the question was never explicitly dis-
cussed between us, this remark and
assurance formed an unspoken pact
between us to purSsue and promote a
progressive economic policy as a
sound foundation for plans for the
country’s economic development, It
is for him to say if he is satisfied or
not with the nature and quality of
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my collaboration with him. On my
part, I should like to take this op-
portunity for acknowledging his con-
.stant and understanding support in
the discharge of my duties, not to
speak of his irreproachable courtesy,
-unlimited patience and unfailing con-
sideration. We have had our diff-
erences of opinion, acute sometimes as
in the matter of relaxation of financial
control but we have up till now always
been able to reconcile them as a
result of personal discussion.

I have never been a member of
the Congress Party, and 1 am inclined
to believe that this freedom from a
formal party affiliation has helped
me to discharge a little more effec-
tively my role as a supposed expert
in economic, financial, fiscal and mone-
tary matters. Had the General Elec-
tions not broken into the tenure of
my office and had it not been consti-
tutionally almost inelucatable for the
Finance Minister to be a Member ot
the Lok Sabha, the present situation
in which I feel it incumbent to resign
on an issue not strictly finanical or
not of an all-India character would no:
have arisen; because I have had no
serioug differences of opinion
with my colleagues in the Cabinet
and the Prime Minister continued to
extend his support to me in all essen-
tial matters concerning the Finance
Ministry. I consider it only fair to
all concerned to add that irrespective
of the SRC report and for many
months past I had been informing the
Prime Minister that I did not intend
to take part in the coming elections
and that it was my firm view that the
time had arrived for someone from
the Congress Party to take charge of
the office of Finance Minister, It.was
with a view to bringing about a
greater association of the concerned
members of the Cabinet with the
handling of the problems of the
‘Finance Ministry, especially in regard
to raising resources for the Second
Five Year Plan that on my advice the
Prime Minister has consituted a Re-
sources Committee of the Cabinet.
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My election as a representative of
Colaba District and as one among the
Bombay representatives in the Lok
Sabha could not but affect the poli-
tical aloofness of my role as a non-
party financial expert (supposed to
be an expert, according to one of my
very able colleagues). The consti-
tuency and the State concerned called
upon me from time to time to take on
an interest in some local problem and 1
have always been able to do so with-
out being untrue to my responsibility
to the country at large. The matters
involved were not matters of grave
principle. But I am not one of those
who hold that the Central Govern-
ment Ministers should be like dis-
embodied spirits, concerned with only
their central responsibilities and not
at all concerned with the affairs, poli-
tics and interests of their constituen-
cies or States.

Nevertheless, I can truthfully claim
that I have concerned myself less
with local matters than any of my
colleagues, barring the Prime Minis-
ter, owing to my lack of party affilia-
tion and the technical nature of the
matters, dealt with in The Finance

In the matter of the Government's
decision in regard to the separation
of Bombay State from Maharashtra
however, my conscience will not per-
mit me to remain aloof or unconcern-
ed as I hold strongly that the deci-
sion, with its latest modification, is
grossly unjust and unfair to the peo-
ple of Maharashtra and against 2ven
the interests of the country. I can
find no single valid argument in justi-
fication of it. 1 hope I shall have an
opportunity of elaborating this—and
this is particularly addressed to you.
Sir,—during the course of the coming
general discussion on the SR.C. Bill
as reported by the Select Committee.
I hope I shall catch your eye some-
time.

Mr. Spesker: 1 look this side more.
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Shri C. D. Deshmukh: But even in
this matter, following my rtle as a
non-party financial expert, I did not
take up a strong persomal attitude
until I became convinced that the an-
nounced decision was unacceptable to
the people of Kolaba in particular and
Maharashtra in general and involved
grave risk of economic ruination to
them. 1 also anticipated the difficul-
ties likely to arise over Bombay City
and the lengths to which Congress-
devoted Maharashtra leaders were
prepared to go and used my influence
in an attempt to secure acceptance for
the bigger bilingual Bombay State,
that is, including both Saurashtra and
Vidarbha, which was the only genuine
bilingual State arrangement in my
view. Unfortunately, this was reject-
ed in turn by the Congress Working
Committee, the Gujarat and Bombay
Pradesh Congress Committees and
finally by the Maharashtra Pradesh
Congress Committee themselves by
implication. Although I am certain
that the Maharashtra and the Gujarat
public will even now favour such a
solution, with the present leadership
being what it is, I fear this solution
will not be feasible.

Even before the Prime Minister
made his announcement about Bom-
bay in January last, I had informed
him and the Cabinet of my view that
if the bigger bilingual Bombay State
was not possible, then the only alter-
native was the formation of a sepa-
rate Gujarat and a separate Maha-
rashtra including Bombay City and
that the separation of Bombay City
from Maharashtra would be a grave
economic and political blunder, be-
sides being unjust to Maharashtra

I refrained from protesting against
the Government decision of January
last, which was not taken in the full
Cabinet, until I became seized of the
reactions of the Maharashtra Pradesh
Congress Committee and was satisfied
that the decision was unacceptable to
Maharashtra in general and my con-
stituency in particular, On being
matisfied on this point, I tendered my
resignation to the Prime Minister, In

25 JULY 1956

re Resignation from 8318
Office of Minister

reply he referred to the deltnmlty
of doing everything possible to dis-
courage violence, as also to interesting
possibilities of the formation of big
bilingual units such as Dakshina Pra-
desh, Purva Pradesh, etc. At about
the same time, a few friendly fellow
Members of Parliament advised me
not to precipitate matters until Parlia-
ment had had an opportunity of con-
sidering the question. It was in view
of these considerations that I refrain-
ed from pressing my resignation in
January last,

Although the SR.C. Bill as intro-
duced made no change for the better,
tmmmypointofviewlwascontmt
to await the report of the Select Com-
mittee. But discussions in this respect
were in my opinion gravely prejudi-
ced by the extraordinary action of the
Prime Minister in making his an-
nouncement in Bombay early last
June, His later explanation that he
was always free to announce Govern-
ment's decisions is not valid as in no
sense was the decision a decision of
Government. There was no consi-
deration of the proposal in the
Cabinet or even by circulation. There
was no individual consultation with
members of the Cabinet known to be
specially interested, as for instance,
myself. There is no record even of a
meeting of a Committee of the
Cabinet, and to this day no authorita-
tive text of the so-called decision is
available to the members of the
Cabinet.

Shri Kamath (Hoshangabad): A
one-man Government.

Shri C. D. Deshmukh: This instance
is typical of the cavalier and uncon-
stitutional manner in which decisions
have been taken and announced on
behalf of the Cabinet by certain un-
authorised members of the Cabinet
including the Prime Minister in
matters concerning the reorganisation
of the States. The separation of
Andhra from Tamil Nad was decided
upon and announced by the Prir a
Minister without reference to the
Cabinet, The decision of last January
in regard to placing Bombay City
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under Central administration, was,
again, without prior reference to the
Cabinet, whose previous decision was,
Bombay should be made a City State.
Nor did that decision represent a solu-
tion agreed upon by all concerned,
including the Maharashtra leaders,
gince their proposal to that effect was
conditional on (i) Bombay City being
retained as the capital of Maharashtra,
and (ii) a provision for later merger
of the City with Maharashtra at the
discretion of the Prime Minister. It
is true that a Committee of the
Cabinet was constituted to decide
boundary matters, but it was never
the intention that that Committee
should decide the fate of Maharashtra
and Bombay City on behalf of the
Cabinet. In any case, I have a grie-
vance-in that I was not consulted in
regard to the specific decisions an-
nounced, although as a Minister
specially interested territorially and
electorally at least common courtesy
demanded that I should have been.
My complaint is that the Prime Minis-
ter and the Committee of three have
arrogated to themselves powers nof
delegated to them by the Cabinet as a
whole.

Even more summary and dis-
courteous has been the rejection by
the Prime Minister and the Home
Minister of my request that they pro-
mote an enquiry into the Bombay
firings of November 1955 and January
1956. I am convinced that they are
being false to their principles in
regard to the safeguarding of civil
liberties in helping to hush up the
matter. Since the Prime Minister has
at a later date argued that the ques-
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charge when they resolutely re-
to an enquiry into the
Bo.mbay to my mind shows an

November 1955 was unjustified, there
seems to be no intention to enquire
into the matter on the part of the
police because they themselves have
caused the deaths.

"These matters, viz,, the usurpation
of the powers of the Cabinet by an
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eondone and which must be dealt
with firmly, but not brutally especially
where hundreds of palpably innocent
citizeng are involved.

The Primé¢' Minister aad Minister of
External Affai's and Fimance (Shrl
Jawabarial Nehru): Mr. Speaker, Sir,
it is with deep regret that I have listen-
ed to the statement made by my hon.
friend and my colleague in Govern-
ment till yesterday. I regret having to
pert company in the work of Govern-
ment from a valuable colleague. I reg-
ret alsp that on this occasion an ele-
ment of controversy hag been introdue-
od.

I am not referring to the merits of
the questions raised by my friend;
these will no doubt be dealt with in
the course of the subsequent discus-
sions in this House. The hon. Member
has criticised various actions for wheih
1 am responsible, I accept that res-
pensibility fully as indeed I must, in
my capacity as Prime Minsiter. But
I am reluctant to enter into a contro-
versy, which to smoe extent has a
personagl character. Sinec we are
ending our close association as mem-
‘bers of Government, I should like this
parting to be with goodwill.

I shall only mention here two er
three matters’ to which reference has
been made. The account that the hon.
Member has given of various deve-

complete and hence may give a wrong
impression as to what happened.
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occasions and when -‘the  Cabinet
appoinied a Sub-committee, we kept
the Cabinet informed of its work.

The hon. Member has said that my
announcement early in June in regard
to the future of Bombay was lacking
in propriety as the States Reorgani.

sation Bill was before the Lok Sabha
and had been referred to a Select
Committee, I am wholly unable to
appreciate this argument. What I

!mademthatthe tutureofl!om-

y might be decided 5 years later by
Bombay. a fact which had been referr-
ed to repeatedly. There is consider-

from this, it ig the business of Gov-
ernment to declare its policy and to
place it before Parliament. It is of
sourse open to the Select Committee
and Parliament to accept it, wvary
it or reject it. I had, in fact, stated
in Bombay that it would naturally be
for the Select Committee and Parlia-
ment to decide what they thought
proper.

A reference has also been made to
the decision not to hold a judicial
enquiry into the incidents in Bom-
bay in November, 1955 and January,
1956. Those incidents were serious.
But, after the most careful considera-
tion and in consultation with many
colleague and others we felt that our
principle aim of developing normal
and good relations in Bombay between
various communities and groups would
be jeopardised by such a prolonged
enquiry at that stage. We felt that
our chief effort should be to establish
good relations again.

I should like to express again, Slr.
my deep regret at this Pﬂﬂh¢ of the
ways.

‘Shri 8. 8. More (Slfolupur) Slr. wﬂ.l
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